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MR. DEPUTY SPEAKER : Now that an
inquiry ission has been inted, would
all that not be a subject of the inquiry commi-
ssion ? Why.houldyoumahc any moae state-
ments here now ?

ot ®o Ao fAW : ISR WA,
gw gu fe ok s ¥ ga W@
ww wg & § forawr g wEd IO
quar & 1 & Faferea srewand #
a1 @1 are ded @awg qur v | AY A
7% e ¥ @ H AN AT T
mi#nmwgfmnmmm
wré ara ¥ g A @ & 3TN 9
19 F( WUIA FIATE |

SHRI VIDYA CHARAN SHUKLA ras—

wt wy fom¥: @@ T® FI
freart w4 a% W 7 GEW W, &9
¥ g1, 77 €4 ATRY W wA wFA
o |y wrE ¥ faAA Ay S sarEr
-m,mmnn

SHRI VIDYA CHARAN SHUKLA: I
cmphlriclllydenythmlhnwuidmuewd-
to Shri Madhu Limaye. I!Il?tnot said those
things. . . - (Interraption).

MR. DEPUTY SPEAKER : Now that the
inquiry commission has been appointed, let us
close this matter.

18. 34 hrs.

WEST BENGAL STATE LEGISLATURE
(DELEGATION OF POWERS) BILL
THE MINISTER OF STATE IN EHE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Mr. Deputy-

Speaker, Sir, I move® :

“That the Bill to confer on the President
the power of the Legislature of the
State of West Bengal to make laws, as
passed by Rajya Sabha, be taken into
consideration.”
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The House will recall that under the Pro-
clamation issued by the President, the President
assumed the powers of the State Legislature.
That would be exercised by and under the
authority of Parliament. We know of the
heavy schedule of Parliament and we also
know that it will be impossible for Parli
to find time to umdertake legislature for the
State of West Bengal. Therefore, as has been
done many times earlier whenever unfortu-
nately President's rule had to be impo.ed on
various States of the Union when popular
governments could not function in those States
for one reason or another, we have to move
this Bill here to authorise the President to
enact laws on behalf of the State Legislature
of West Bengal,

We have also added a system by which a
Consultative Committee is formed to advise
the President on enactment of such laws to,
enable the hon. Members who serve on that
Committee to raise various other points which
are non-legislative in nature. We want
as much of popular clement associated with the
administration even in President’s rule so
that we acquaint all hon, Members about the
various problems that the State administration
faces there during President’s rule. Therefore,
we also have a system by which the hon,
Members can raise many points during the
deliberations of this Committee and all these
points, as far as possible, arc answered in the
semsion of the Committee itself and if the
answers cannot beé given in the session of the
Committee, then the Members are sent infor-
mation later on by the Government .

Sir, thereis not much for me to say as
far as this particular matter is concermed. I
would commend this particular Bill to the
acceptance of the House. Sir, before I sit down
I would state that the membership of this
Committee is proposed to be 60 as it was when
the State of West Bengal came under Presi-
dent’s rule earlier and I think this isa good
size for the Committee in which we can get
the representation of all the Groups and Parties
that function in this House and the Upper

House. Therefora, I hope the House will
jpass this Bill.

#Moved with the recommendation of the President.
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MR. DEPUTY SPEAKER : Motion moved:

“That the Bill to confer on the President
the Power of the Legislature of the
State of West Bengal to make Laws, as
passcd by Rajya Sabha, be taken into
consideration.”

sit wq fed (572) : & ww wfaga
FraA &1 Fae &ar wmgar g1

MR. DEPUTY S8PEAKER: You can
oppose it when you speak on the subject.

. wtwy famd: § @l aEw 9T
fadre s wgar g f wET W
forar & FR 377 & s fadw ®3Aar
wigar g 1 oegin q_w Ao fF anlt ®T
Afaqg 1+ @r fafrex & am A
e Aar mr |

MR. DEPUTY SPEAKER : Now I thought
that when a motion to take the Bill into consi-
deration has been moved, it is open to discus.
sion. At the time when you are called to

speak—your name is there—you can raise all
the issues, but not in this way.

ot wy fawd : & g9 fam 9 a@l
aw @ g X o fam g fawe 5@
& wwma & faws a@ar agar g e
ag wmr g g gl

MR. DEPUTY SPEAKER : Mr. Madhu
Limaye, you know the rules much better than
many of us. At this stage, the only thing you
can do is to raise a point of order.

ot vy ford : Tz 1% qET 9
LALE LS 4

MR. DEPUTY SPEAKER : What is the
point of order ?  You are now talking on the
merits of the Bill.

o v Pl ©% 7z & fs ag faer
Sy A H a0 a0 a agt
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qT 9w fwar @rar ar I@raww & gasr
faiy @1

Wuggrag g adde & @
FfgFresa @A & § ag usgafa &y
| fau gz fagas ¢ 3 @
frat F ¥ @y & we AdEw &
qTar wgar g-3w far ot H3 qETw
Farar g1 FfeT IAFT IFR FA AG
fear 5 ot Tregafs aa # Sreow Tei
T Ft 7§ HX I@ AwOr Foaga
usgafa & ars ot ¥ wgr & fF T
¥ a1t afgsre AL 919 § A TAAT w
# wy afes 2 awar § Afew T
¥ fraTdl # $1X ¥ aRwgE F19
wr | ag o @ wrd fear war @,
A o gwa A4 & AfEw. qfedae
areReT ¥ ST g 9 qE g
firar mar §. . (saaw)

fsgwi g s wieeqgm = og
Ay wE )

MR. DEPUTY SPEAKER : Are you
opposing consideration at this Stage ?—that
is the main question. If you want to make
any submission on the Bill, you may say that
when you speak on the Bill,

ot Ay forly : faer o2 & aff A
Wil fNaa Wi v wmax
frarz 7€) frar arg o 9% T F
geTEr AT ATaT | AT R 9T AT
ot I Tma fadw @

AU owgAar qg & 5 weenfa A
a3s9% 356 ¥ afgw fadr wadAx &
arit- s afasr & afawe A, g @
fasa® & qru w7 ifqardz & afasre
& FA AR FT AR A9 TIAT W X
R AT KAy wgm T g
s wegafa. §1 ar afasg ddidas
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ST F 99 WG @ W qdAr &
a1t sfasT | g7 g Afgsrd F A
¥ ofemw e 1 qEA AfawEw §5T
W, AT AT v F ogro femma &
Wt 5 At wat safe #1165 TR
frgma &0 a1 33 fem oF wwmwa A
1§ favig ad) far 1 ag @gi ac &,
g fer & arg fiw e F qe F
facta gar @ 1 w1 W WERT AT §E
g fe wezafy maw o @R & o w&@r
AT W W afewc w@ war @ ?
nade fod 9dfi¥z ¥ qF oz a7 T
a1 FT ST F ARWIAT FIH FLAT
gz 9a%1 ¥ g1 AT wrwn ag
q47 FET A1eF FT W 1 FA &
fegem 2w ¥ frsar §, @@ A
are § e wsw ® W ag) Rar
wgi wegafa agw ga ¢

All the four advisers and the Governor will

hold a cabinet type of meeting at the Writers'
building on Saturday morning.

aww g, W o @ g fe
#fede & o afam § Iasr ag am
W o & AR ek aw w e
fafeet a1 @I & 1 T & 58 a@)
& a§ afesr a8 § f5 o Sedfaas
wrgun § & S N R

MR. DEPUTY SPEAKER : Point of order
has amounted to & speech. It ceases to bea
point of order if you make a long speech.

ot we fod © ol W% wET ag
& fe s oo & agy ww W
ayar W€ sfawre T § 1 gaw Ty
oW § A $A F Tifgw ) e
qfeqw ST F1 TIAT A AL aAfuw
Hy ag i waw THRNA g, wAAA
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T A FW FTAFAT Y, ¥ Ag IJA@W
qq T § ) UeElde s d Ay
Fofrag aft s7 @ T TifaT
wgRE qard 5 e afewm dna ¥
AT F T ¥ fA¥ gz #1E andy
ard §3, wWits e ey &
IR w7 ITHHA FT @R ...

MR. DEPUTY SPEAKER : I don't see
how what the Governor is said to have done
or not done will stand in the way of considera-
tion of the Bill here.

ot uy fam¥: 39eTe oY, -
aifet & afesrd &1 ax geyaw @
WA ST T F afaErd ww
g At g ? ag & e ogm
®E

MR. DEPUTY SPEAKER : I don't think
it is a Point of Order.

wtwg fowd : @ 3@ w® FEvar
#3 W7, gAHT AREnEy ?

MR.DEP‘U'I'YSPEAKER:IIW’N&M
of Order only if you establish that this will
stand inthe way of consideration of the Bill
here. [ don't think that it stands in the way
of this House considering this Bill.

- st Wy fewd w2 w qmarw
famar arfgd f5 ugafe 8 ot afase
T IAFT T A G« T w6 )

SHRIMATI SHARDA  MUKERJEE
(Ratnagiri) : Mr. Duputy Speaker., Sir, This
Bill comes before us in pursuance of the Presi-
dential Proclamation in regard to West Bengal
promulgated on 19th March, 1970. The Erst
thing which I would like to say is this, asto
what itis that the Government proposes to do
now, Itisgoingto havea committee of 60
Members of Parliament, a nominated commit-
tee, with no powers whatever, and it is going
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to take unto itself all the executive power, with.
out having the control which would operate
in a normal d y of a legislature. Now,
if the Legislature stands suspended and the
Parliament is going to be entrusted with this
democratic right, then, the least that we must
insist is that this Committee of 60 should not
be nominated.

But, Sir, this Committee need not even be
consulted. The President can enact any legis-
lation as be likes whether it be during Parlia-
mentary session or not ; and he may consult
the Committee if he thinks it necessary.

To-day the position seems to be like this. As
you sce, Shrimati Indira Gandhi and her
Council of Ministers are busy toppling govern-
ment after government. If this becomes the
pattern, then, very soon the President, under
the direction of cither the Home Minister or
the Prime Minister will take over the dictatorial
rights over 50 per cent of the States. In effect
what the Government proposes todois to
proclaim democracy ; to say that it is standing
by the Constitution but it is trying to subwvert
the Constitution at every stage. What Shri
Madhu Limaye has raised was not raised in a
proper way. Of course, he has got the right
to say what he says, namely, that this violates
the very spirit of the Constitution. We have
all been fecling that Sbri Dhawan has not been
acting as a Governor. He loses no opportunity
whatsoever to use the public platform to say
what be wants to say. Hemaka ita point
with all the powers that are there and that are
entrusted to him, to use them as though heis
the Chief Minister. We saw a few days back
some headlines in the papers that Shri Dhawan
refused to make Shri Malik, the Chief Secretary.
When he goes to Burdwan, he sees that all the
publicity are concentrated at him. Do they
want to make the Governor's office a political
office? Whatis more extreme is that all the
governors will be acting as only toppling agents.
As they have done in the past, they will be
acting dircctly under the executive head,
namely, the Prime Minister, This is the posi-
tion at present,

Therefore, I would like to say that if' there
is to be a Parliamentary Comimittee, then that
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Committee must be given its due respect for -
considering whatever legislation that is to be
passed for the State of Bengal.

There is thém, a question of the Advocate
General of Bengal, He is supposed to be advi-
sing on very important matters. Why is it that
the Advocate General who is known to have
had certain palitical affiliations continues to be
the Advocate General ?

SHRI 5AMAR GUHA (Contsi): He has
been changed and Shri Vanmalidas has taken
his place.

SHRIMATI SHARDA MUKERJEE : Well
I am glad to hear this, Even during the Pre-
sident’s Rule in Bengal, the situation has not
improved at all. We have had news the other
day inthe papersof violence of Naxalbari
activities and so on and so forth, Government,
Isuppose, thinks that by using the military
force or police force they can bring order in
Bengal. Bengal requires a period of peace and
stable administration. But, there is uncertainty
in Bengal. Assembly stands suspended. Even
those in charge of administration to-day do not
know who their masters are going to be tomor-
row? We hear all sorts of political machina-
tions that are going on. We also hear of several
combinations being explored. How do you
expect cither the police or the administration
to function objectively because tomorrow the
very people against whom they take action now
may become their masters,

So the Central Government should take some
decision in this matter. Let them take a deci-
sion that they want to have President’s rule for
a given time to give the State time to recover,
Let them take & decision that they want fresh
clection as Siel Jyoti Basu wants. And we sce
that he enjoys the confidence of the  Prime
Minister. But I cannot understand this uncer-
tainty, this sword of Democles’ hanging over
the people of the State. That is why you
cannot expect any stability and succems in
curbing the persistent violent activities in the
Seate.

What is at the back of this violence, turby-
lence and state of almost anarchy? We have
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this border State of Bengal which has had the
largest part of industrial investment, Some
years ago when we postponed the Five Year
Plan, we had the phenomenon of all these
heavy industries with installed capacity lying
idle. Unemployment grew and nothing was
done about it. This is at the back of the situa-
tion. No amount of police or military force is
going to help matters. To make matters worse,
there has been, I am sorry tosay, the most
obvious type of political interference from the
Centre,

The powers of the State Government in rela-
tion to the Centre are, if I may say 80, more or
less the same as those of the district or zila
prishads in relation to the State. The Central
Government can strangle the economy of the
State by pulling strings as they want to. This
is a fact of political life today, If timely invest-
ment had been made in Bengal, if employment
opportunities had been created, andif we
could have seen that this most vulnerable State
had the required opportunities for people to
work, we would not have made the foolish
mistake we have, Here the population pressure
is the second highest in the country. Therefore,
people have to converge into the towns to get
employment. We were saying even three or
four years ago that over a lakh of people are
unemployed. But unfortunately when plan
projects are taken up, political ~considerations
come in. They idered the Paradeep port
because a certain Chief Minister happened
be their favourite at the time, whether it was
economically justifiable or not. But they
ignored the Haldia port. When it comes even
to development of other things like oil, they
have this carrot dangling before the nose of the
Chief Ministers: ‘You go along with me;
then you will get your refinery’. Thisis the
way the Centre has behaved.

SHRI R. D. BHANDARE (Bombay Cent-
ral) : The rule of relevancy should be applied
to some extent at least.

SHRIMATI SHARDA MUKERJEE: Of
course, it is relevant, Isay categorically that
the political conditions existing in Bengal today
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will spread all over India unless Government
follow some justice in the matter of operating
their policies. This is a fact which cannot be
denied. We have scen how purely political
considerations, enter into allocation of resour-
ces. 'We see time and again that Chief Ministers
can get away with something if they are the
favourites of the Prime Minister. They could
not get away with it in Bengal. That was the
fact of the case. They tried it in many States,
but they could not get away with it in Bengal.
The result is what we see today. If they dabble
intheintcrna!pdi:iuu!‘everysutc,l.bzy will
have this conflagration growing and growing.

Finally, I would like to submit that if this
Parﬁlmmhry('hnmittueilgoringtohemup.
let it not be the sort of Consultative Committee
that we bave on various Ministries. No-body
will be interested, and it is not fair to make
Members of Parliament responsible for some-
thing on which they cannot havea decisive
vote.

This is, I am sarry to say, the result of the
Government's misrule,

MR. DEPUTY SPEAKER: We bhave got
only two hoursfor this_ debate, and I would
request the Members to be very brief in their
specches.

SHRI A.K. SEN (Galcutta-North-West) :
While I rise to support this Bill, I feel sorry
that we are called upon to extend our support
to President’s Rule the second time in the
course of two years. It is not a good thing that
the normal constitutional machinery should be
supplanted by the Presidential form of Govern-
ment, because whatever may be the merits of
Presidential Rule, one thing is certain that
it is detached from the popular touch which a
Government based on electoral support lawfully.
commands.

Coming as I do from West Bengal and
particularly Calcutta, it is my duty to point
out to the Government in particular that if the
Presidential form of Government, following
upon the Proclamation made under Article 365
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of the Constitution, is only going to h ol promises year after year. Yet, what has

phase of governmental rule in West Bengal,
thepeupleut‘thatsmbcwﬂlbelorcly rated

l':'nppeu_eq? It is no use blaming people for

. Evuumerhcparutmoﬂhz country, - chc
most serious impact of the partition has been
felt by this unfortunate State. There bas been
no transfer of population. It is to our credit
that, unlike in the West, the entire minority
population belonging to the Muslim community
remained in Bengal. Though it is a matter of
pride for us, it was at the same time a source of
very great stress and strain for the State because
from the other wing of Bengal came millions of
refugees, from districts where the l“I.lndl.Il were
in’ a majority like Khulna, driven out in
thousands and thousands, and that flow atill
mnnnuu,wthumdmmmmedmmywdo
not have enough hnd,youdonothawmuh
schools, you do not have enough cmployment,
ymdom:havchmpmhmloo&afwth
diseased who dre coming. In fact, the cnu.u
civic life of Bengal crumbled, and we were
almost going to be dmyadbuﬁonhe-hle
Teatletship of our former C::icf'hlmmnr.
B.C. Roy. Due to the great ability that he
showed #3 an admipistrator and the stable
Government which was formed under him, ‘we
micceeded in weathering to ‘& ‘certain exbent
this .great avalanche which overwhielmed us)
but during the last few years the problems have
been ignored.

1 remember 1 came to this House in 1957,
T came at a time when millions of refugees were
gtill coming, when the whole city of Calcutta
was crumbling to pieces. The water works,
dnmage.c\ru?l.hmgpmvodw be completely
insufficient to cope with the population which
had then swelled to six millions within the
metropolitan area. I remember that I used to
beg of successive Finance Ministers to extend
4 litde pathetic ideration to this pro-
em not because we belonged to that particular
State, but because we felt that it was a
problem for the whole country, arising as
it did from the partition of the -country
sequerices of which every one has to. bear.
The whole of India bears that comsequence
1 remember that our former Prime Minister
Pandit Jawaharlal Nehru and othems gave

the viol which we see today in Bengal ; the
out burst which we see every day. Afterall,
when frustragtion comes, when it comes toa
breaking-point which transcends all limits of
tolerance and endurance, some how the
effervescence is bound to be evident. Thisis
human pature any where in the world, You
cannot keep the people tied down to suffering
for decades. It is onc of the keys to the
problem of Bengal today. Itis no use blaming
a particular party ; it is no use blaming parti-
culer groups; it is no use blaming particular
favets of violedce or law-breaking or other
forms of outbreak. The cssential problem hat
been mised ; if not missed, they discovered but
nét properly met and faced. This is the kind of
sorrew in Bengal which now cries for redress,
and if redress’ does not come, very soon we
shall sée a state of affairs which will bring
posaibly its impact on thie whole country.

19 kirs. :

’ Take, for instance, the, city of Calcutta.
What have we done for the last 20 years? Four
rillion people bave come from the other side
of India, and sitting there all around as squats
ters, with no proper schools; no housing
proper ; no water ; no proper toilet ; no proper
civic amenities. And as a result the whole city
is now in ruins; go anywhere on the streets
there ; they are full of potholes; a ride in
the car is more a torture thana pleasure,
Everything has come to a breaking-point. What
mwegoingtod_o_i" It is now recognised that
at least Rs. 200 crores would be needed at
least for the next ten years to start witha
modicum, a beginning, which would be neces-
sary to bring redress and hope to the suffering
millions which now manifest themselves every
day in the form of violence, in the shape of
agitation and in various other forms.

lwuﬁld,th&rfowe,appenlhothccavm
that this Presidential form of rule will justify
itself if it at least succeeds in bringing the
initiative and at least starting the work for the
reconstruction of the metropolitan ared which
now is the home of ¢ight’ millions ol‘llfnour
suffering people, with no employment, - no
security of life, mo proper education ; nothing
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to hope for eight millions of people, which is
double the size of the Swiss population.

‘Therefore, this problem has to be faced. It
is no use saying that there are no funds. We
have to sit together ; let us sit together, let us
hear all the parties. Shri Tridib Kumar
Chaudhuri is here ; Shri Samar Guha is here ;
Shri Jyotirmoy Basu is there; Prof. Mukerjee
is there. All of us are together in this demand
that we must sit together and make a beginning
to end this great suffering which has been the
lot of Bengal for over a decade.

SHRI JYOTIRMOY BASU (Diamand
Harbour): Not lip-service, but genuine
service. (Inierruption.)

SHRI A. K. SEN: Yes, genuine service;
we want not ly the pr of genui
service but a real, sincere, genuine service, I
am very glad that he has mentioned genuine
service.

As I said, you must now make a beginning.
It does not brook any further delay, and all
this fund has to be raised and, if necessary, we
must appeal to the outside world, toall
countries, for help to bring to an end this
human problem. It is a human problem. I
remember in the United Nations the debate on
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initiate a proper machinery to start working
forthwith all the block levels for the purpose
of re-distribution of surplus land, either kept
benami or kept over the ceilings without delay.
Quasi-judicial authorities must be set up
immediately at every block. A declaration
must be made that there will be a speedy
and forth right re-distribution of surplus land
by these quasi-judicial authorities, so that the
l.a.nd]qs peasantry and landless labour may get,
land.

SHRI JYOTIRMOY BASU: What about
facing the people in a mid-term poll ?

SHRI A. K. SEN: Atthe moment, I am
not thinking of electoral fights. We have had
two clections in the last two years and that has
not brought much job to the people who have
voted.

SHRI JYOTIRMOY BASU: Don't get
cold feet.

SHRI A. K. SEN: Itisnota question of
cold feet, but it is a question of responsibility,
a question of kening to the problems and
trying to solve them. I know it will not please
many that the Government should start redistri-
buting the land through the legal machinery,

the refugee problem. About a million refugees
had come from Palestine to Jordan. I remem-
ber in the United Nations in 1955, when the
debate was going on, I asked Prof. Sukeri, who
was then representing Jordan—he was a great
Arab leader—“How many refugees have you
got in Jordan?"” He said about a million. I
replied we have several millions in the corners
of Calcutta, and yet we have not appealed to
the United Nations. I know the difficulty of
the Central Government having shortage of
funds; but this problem has to be met. The
Prime Minister, the other leaders of Govern-
ment and the leaders of the Opposition all of
us must sit together and the Calcutta problem
has to be solved. Its transport, railways, em-
ployment, education and every thing has to be
Put on a proper footing.

The next problem is, we must immediately

t some people think that the legal
machinery is useless and it must be done by
force. There are some people who do not
believe in redistribution of land through law
or legal machinery ; they believe in rousing the
people and asking them to squat on other
people’s land. We have known people who
themselves possess acres and acres of land, who
have gone and squatted on the land belonging
to small peasants owning 4 or 5 bigas. I can
name them. I know this idea of starting
immediate work through quasi-judicial authori-
ties to be set up forth with for redistribution of
lands to the hundreds and thousands of landless
labourers would not please many people and
we may not be unanimous on that. But I am
sure the Government is alive to the problem.
I appeal to the Home Minister, Mr. Chavan
and to Mr. Shukla, who is piloting this Bill to
declare while replying to this motion that this
will be done forthwith.



339 D.G. (Min.

SHRI RANGA (Srikakulam) : Sir, we are
all unhappy that West Bengal and her people
should be going through the turmoil they
have been suffering from during the past two
years and more. I personally deplore the
necessity that had arisen not once but twice
for the imposition of President's rule there.
We are also unhappy at the repeated failure
of the usual democratic processes and demo-
cratic institutions to give satisfaction to the
people of West Bengal and assure them security
of person, of property, employment, move-
ment from place to place, residence and
education. Our friends have said that we
should consider the problem of West Bengal
as an all-India problem. We are all in favour
of it. They said that we should do all that
we possibly could for the social and economic
upliftment of the West Bengal people, especi-
ally the refugees. My hon. friend, who had
just spoken, who had experience of being a
Cabinet Minister himself, said that he is
aware of the paucity of funds. For 20 years,
the Congress Party has been ruling this country
and in spite of it, there have been thesc
problems. They have come down to us with
almost insoluble problems of water, drainage,
education, health, railways, ordinary transport
and distribution of surplus land, In addition
to that, there is no security of life at all ; every-
body has admitted it. Neither is there any
security of employment. Sources of employ-
ment in industries and factories are also gett-
ing less and less. How have all these problems
arisen after twenty years of their administra-
tion? Did we not give West Bengal propor-
tionately as much as we have given to
Punjab? But you see the difference now.
Why should it beso? It is no good telling
that all these things have happened merely
because India as a whole has not discharged
her responsibility towards Bengal just as well
as she discharged her responsibility towards
the other refugees and areas which were loaded
with refugees.

Now we are loaded with this President’s
raj. My hon. friend was saying that he was
very unhappy. Iam not so unhappy. It has
become inevitable ; it should have come much
earlier. The people of West Bengal need not
have been put through that terrible tortuous
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regime over thirteen months. They should
have been saved from that trouble by remov-
ing that Ministry. But they did not have that
courage.

SHRI J¥OTIRMOY BASU : Selfimposed
leaders.

SHRI RANGA : The Congress spokesmen
were right in saying that it was this govern-
ment which played politics there and it is
playing politics even today. Otherwise, they
could have come forward and said “‘yes, we
are advising the President to take over the
administration, not for six months, not for
one year, but under the emergency powers of
the Constitution, articles 358 to 360".

SHRI JYOTIRMOY BASU : It is coming
in Orissa also.

SHRI RANGA : It does not matter, In
that case, the people of West Bengal would
have enough time to achieve some stability, to
enjoy some stability, some security, some law
and order, some peace, peace for their person,
for their families, for their community, for their
socicty, for their cities and villages also.
Today it is not there. In spite of that, this
Government simply come forward with this
limited proposition. Why ? Because they are
dependent on thosc parties for their votes.
Otherwise, where are they ? They must some-
how carry on their show. Therefore, they are

carrying on that show. We are opposed to
that.

SHRI JYOTIRMOY BASU : Money bags.

SHRI RANGA : I have never sold myself
to money bags. So also Shri Jyotirmoy Basu.
Both of us arc above money bags. The only
thing is that we happen to disagree in our
political approach. He approaches problems
in one way and I approach them in another
way. Yet, in this democracy we arc able to
coexist.

My point is this, There has been
political thuggery there in West Bengal. For
how many years ? For all these years. I used
to complzain to my late friend, Dr. B. C. Roy,
who has the leader in the State and to Pandit
Nehru here, from the Congress Working Com-
mittee right to the opposition benches. They
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were playing with fire, as Shri Sen has said,
Certainly, they played with fire in Bengal.
. They played politics all the time. Did they
talk democracy to the people ? No, not at all.
Did they not try to carry on their administra-
tion by simply bribing the so-called leaders
of the people, so-called guides of the people in
all political parties ? Not only the Congress
Party enjoyed the patronage but the other
parties in the opposition also enjoyed the
patronage of my late friend, Dr. B. C. Roy.
In this way, they had demoralised the political
life of West Bengal. '

It is no wonder that our party is not
functioning in Bengal. I confess it, I tried my
best through my friends to establish my party
there because 1 have plenty of friends there.
But though there are fricnds for Ranga, there
are no friends for the party of freedom, the
Swatantra Party. They ask : what is this
freedom, we do not want this kind of freedom,
we want the freedom which our friends, the
C ists and socialists have been telling
us about, what prevails in Soviet Russia and
China. However much I try to tell them
“look here, there is no such frecdom in those
countries, not even the freedom of speech”™,
they would not believe because for years their
ears have been plugged by the propaganda
that my fricnds have been carrying on. While
this propaganda was going on these friends of
the Congress Party and my friends also on this
side when they were on that side they were
deaf to our warnings. They would not carry
the massage of Mahatma Gandhi of India’s
freedom, India’s chapter on fundamental rights
in this Constitution to the people of Bengal.
Instead of that they played politics all the time
with the people of Bengal. That is why we
are faced with this,

Therefore, 1 would like to make one or two
suggestions to my hon. friends. I am glad that
they are going to increase the strength of this
Committee—I speak, subject to correction—so
that all the eclected MPs from Bengal in this
House would be included in that Committee
in addition to quite a number of us. I have
already indicated it is not going to be merely
a nominated committee as my hon. friend
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Mrs. Mukerjee has said. Itis a committee that
is going to be fixed up in consultation with
all the political parties and nominated certainly
but named by the Speaker. Therefore, it is
not going to be a nominated committee, If it
is a nominated committee I would be the last
person to join. |

I have joined similar eommittees, I have
had some experience. Therefore, I would
like to warn my hon. friends, Sir, they bring
from time to time when these committees meet
huge Bills to pass which takes their House
several weeks but umfortunately when it
comes to these advisory committees they give
us only one or two days. They want usto
make some observations. We make some
observations and thercafier they reserve
for themselves the final decision as to
the final shape the proposed Bill is to
take before it receives the assent of the
Governor.  That procedure has got to be
altered. They have got to give more time to
these advisory committees in order to enable
them to give detailed consideration, scrupulous
consideration, honest consideration for the
problem that is placed before them and let me
warn them also West Bengal is not like any
other State, not even like Kerala. West Bengal
is an entity by itself. Therefore, West Bengal's
problems bave got to be dealt with special
care and consideration and a tremendous lot
of statesmanship and more than that with so
much more of foresight.

Further, Mr. Dhavan is a wrong man. We
have already said it earlier too. We do not
like his political deats. We p d
also against his appointment there to London
and now to Bengal. He is a wrong man and
the sooner they replace him by ancther more
sensible, wiser and more patriotic person than
him—I would not say he is not patriotic—
better it would be for this Government and
West Bengal. Unfortunately, during the last
13 months they have tried to introduce polie
tics into the administration, into police and
all these places. Now they have introduced is
in the Government’s bhavan also. I want this
Government to try and sce that the adminis-
tration, the police and the Governor’s bhavan
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the whole atmosphere of West Bengal is freed
from party politics, from idecological predi-
lections and prejudices and West Bengal is
given a good and decent Government and
honest and efficient Government.

SHRI C. K. BHATTACHARYYA (Rai-
ganj) : Mr. Deputy Speaker, Sir, when Shri
Ajoy Kumar Mukerjee described his own
Government as an “‘uncivilised and barbarous
Government” everybody understood that its
end was near. So, if the Government has
fallen today the credit should go to those who
constituted the Government itself and should
not be attempted to foisted upon this or the
other party. I am sure either the whole group
should bear it or at least one of the constituent
units to which all fingers have becn pointed
even amongst the united front. They should
bear the credit of having brought down their
own Government. It is neither the Home
Minister here nor Smt. Indira Gandhi nor
the Congress is responsible none except them-
selves.

‘There should be a realisation of that. Now
the President’s rule has come. A new Bill
is introduced. We support this Bill ; that
under the President’s rule an attempt could
made now to reconstruct the life of the people
and the life of the State where the life has
been completely damaged during the last 1}
years’ rule under the UF Government, Every-
body knows and it has been realised on all
hands that law and order has been the first
casualty under that Government. I am not
going into that question. It has been discussed
already in this House.

The second casualty has been education. I
will take up this education questiononly. The
educational ph has been so much
polluted that the entire educational structure
and life of the students have been disrupted.
What is nocessary now is that the educational
administration should be restored to its proper
status and the student life should be rehabi-
litated on the usual intellectual basis. What
I am deeply distressed to find is that the way
the student life has been disrupted, Bengal
which gives India the cream of intellect will
fall back intellectually at least for two gene-
rations to come.

APRIL 23, 1970

(Delegation of Powers) Bill 344

Everyone knows how the Jadavpur Univers
sity has been disrupted. The Presidency
College which used to be called the leading
institution in the east is disrupted. The Cal-
cutta Unpiversity is disrupted. What does it
all lead to ? It lcads to one conclusion that the
intellectual life of the people of the State has
been 30 much damaged that it will require
alot of time and a lot of care to bring it back
to its own normal functioning. That is what
I want to emphasize whenI refer to these
things.

What has been done in the educational
sphere is nothing short of a scandal. The CPM
Minister who was in charge of education tried
to see to it that their own men were put at
every key post, ecverywhere begioning from
primary education upto university stage.

SHRI JYOTIRMOY BASU: That was
your tactics, We never did it.

SHRI C. K. BHATTACHARYYA : I will
give you examples. As many as 300 Managing
Committees of secondary schools have been
scrapped and their administration handed over
to C. A. N. men. About 50 Headmasters have
been compelled to resign either by gheraos or
by threats or by any other means.

SHRI SHEO NARAIN (Basti):
replace them back.

Now

SHRI C. K. BHATTACHARYYA : That is
so in the Primary Schools. Oaly two days
back it has appeared in the papers thatin a
conflict between CPM and another constituent
of the UF over the election of the Managing
Committee of a school in Narkaldanga there
was one murder, It is happening even under
President’s rule b old habits die hard.
That is the position in educational world and
that worries me most. I would ask those in-
charge of the new arrangement that has been
contemplated in this Bill to see to it that we
get back the normal functioning of our own
educational system.

After President’s rule there is sudden erup-
tion of Naxalite activities in the State here
and there. I have my own doubts whether all
these are genuine nexalite activities or whether
they are covers and cloaks for other interests
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which are using them as shiclds in order to
bring the President’s rule into discredit. There
are suggestions made about probes and en-
quiries. The point of view I am now putting
before the House may also be examined
whether Nexalite activities which have erupted
after the President’s rule are being used by
interested elements as cloaks and covers for
their own purposes.

SHRI JYOTIRMOY BASU: 4 C.I.D.
officers have been sent from the Centre and
they are working as agents provocaters and
creating all this trouble.

SHRI C. K. BHATTACHARYYA : If I had
my way, Sir, I would suggest that the People’s
Representation Act should have an amend-
ment that a garrulous person may uot become
a Member of the Lok Sabha. An amendment
may be brought by the Law Minister so that
Members can speak without interruption.

SHRI BAL RAJ] MADHOK (South Delhi) :
Shri Jyotirmoy Basu should not indulge in such
things. He must be pulled up. He may be
asked to go out.

SHRI JYOTIRMOY BASU: Mind your
own business. You have no right to speak

about West Bengal.

SHRI BAL RAJ MADHOK : You have
in business to behave like this in the House,
We cannot tolerate it. (Inferruption). We know
how to deal with you.

SHRI JYOTIRMOY BASU: You have
no right to speak here about West Bengal.

SHBI BAL RAJ MADHOK : This kind
of behaviour should not be tolerated.

SHRI RANGA: We wint the whole of
India to think of West Bengal. But this
gentleman says, he has no right.

MR. DEPUTY SPEAKER : I would appeal
to Mr. Basu to check himself. Let the hon
Member finish his speech.

SHRI C. K. BHATTACHARYYA : Sir,
I am prepared to plead with you on behalf
of Shri Jyotirmoy Basu. I do not at all feel
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disturbed by what he says. On the other hand,
I enjoy it.

By referring to the Central C. L D. Mr.
Jyotirmoy Basu reminds me of another point.
The CPM took particular care to put their
own men at every key post in the police
department. And that is how the Police
Administration was utilised for a particular
purpose to the detriment of the Administration,
to the detriment of the Chief Minister, and to
the detriment of the people of the State. (Inter-
ruption) I do not want to go into examples
now. Everybody knows the incident in which
irritated policemen raided the assembly, chased
the Speaker and compelled the Speaker to fly
out of the window. When the irritated police-
men met the Home Minister Shri Jyoti Basu
suddenly the roaring lions became blecting
lambs. They became very good boys and
quietly took with bent heads whatever rebuke
Jyoti Basu gave them—What is the conclusion ?
There is only one conclusion which occur to
every body. I did not want to digress ; but
I have been distracted.

Under Jyoti Basu’s rule the Police Karma-
chari Samiti was formed. When the Police
Karamchari Samiti saw that the UF Govern-
ment was going to fall they said they were not
going to tolerate the ousting of the U.F.
Government by any force and they said that
“we shall see to it that any one who brings it
down cannot rule. These 40,000 police officials
will not remain as silent spectators if the U. F.
Government is ousted out of office.” Under
the President’s mile I suggested regeneration
of education. But, along with the administra-
tive improvement developmental work should
also be undertaken. I can mention three
things—one is this. Employment should be
provided to the people. About 170 factories
are cither closed or are under lock-up. What
is the condition of the lives of the people ?
Because of uncmployment, the families of
these people are affected. So these factories
must be brought back to the normal working
and there should be other developmental works.
I should suggest that there should be a North
Bengal Development Board which should look
to the improvement of North Bengal. Already
there is a proposal for such a Board. There
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is provision in the budget and the Planning
Commission has also approved of it. There is
another proposal, That is with regard to
Teesta Mahanandi Irrigation Scheme. This
should be taken up. And youths who are get-
ting distracted should be persuaded to come
under the system of national social service.
And if they can be persuaded and if they are
brought under the national social service, 1
believe much of the malady which we suffer
from and which is affecting their careerin
education will go. And these may be taken up
now.

SHRI BAL RAJ MADHOK (South Delhi) :
Mr. Deputy Speaker, Sir, having imposed Pre-
sident’s Rule in Bengal, this Bill had to come
and there is no question of opposing it. The
only thing that I want to say about this Bill is
this. We are going to set up a Committee of
Parliament for helping the President or the
Governor as its agent to make legislation for
West Bengal. I have some experience of such
Committees. They are only consultative com-
mittees. They meet for one day in six months.
As such there is no use of appointing such com-
mittees, If this Committee is to be real, it
must have all elected Members from Bengal
and some others and it should sit for longer
periods and it should meet more often so that
it can do the job thatis entrusted toit pro-
perly. If there is no legislature it does not mat-
ter., The Parliament is the Legislature for the
whole country and Parliament or the Commit-
tee of Parliament is competent to make laws for
the whole country and for Bengal also. There-
fore, from that point of view, it does not mat-
ter whether there is a Committee of this House
or the otber House or both put together; or
there is a separate Legislature for Bengal. But
it must be given proper time and facilities to
legislate for Bengal after full consideration of
the measures that are before us.

One more thing that I want to say is this.
Unfortunately, the Governor who has to carry
out the work of the Government there on be-
half of the President has become a controver-
sial figure. I have nothing against Shri Dha-
wan personally. He is a nice man asalsoa
very well travelled and well-read man. Some-
how he has got himself involved too much with
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much to expect of him to establish the condi-
tions which are needed there and if things are
not to go on like this in that troubled part of
the country, Therefore, it would be in the in-
terest nfSl?ri Dhawan himself if he is transfer-
red from there. 1 would request the Gentral
Government to take early decision to transfer
him to some other State and some other really
competent and non-controversial man is sent
there as Governor who may set things right
there. The third thing I would like to bring
to your notice is this. In some parts of Bengal,
there are some people who want to make West
Bengal Indian Yennan from where they might
extend the Chinese type of revolution and
bring India under the Communist control.
They have made no secret of it and I pay my
tribute to them for their frankness. They have
made no secret of their intentions, People are
going about declaring Shri Mao-Tse-Tung as
their leader and they want India to be annexed
by China. In effect they are taking advantage
of the freedom and liberty that is granted to
them by our Constitution to destroy it, to wreck
it. Istand for democracy; I stand for liberty
and freedom of every individual. But no party
or individual can be given freedom to use that
freedom to destroy the freedom itself. There-
fore, the time has come when not only this
Government but all the nationalist and demo-
cratic parties in the country should seriously
think that whether we can allow such elements
to go on doing what they are doing to-day.

Shri Jyoti Basu is already talking of having a
‘blood bath’. Our Home Minister and Govern-
ment say, “We do not want to ban any party”.
Let them not. But how are they going to
tackle this problem. It cannot be tackled just
by appeals. They have to be firm with them.
If they cannot, tomorrow a situation may arite
when even if they want to be firm with them,
they will not be able to be firm. Therefore,
time is a very important factor in this situation.
I would like Government not to sleep over it,
not to have a complacent view, but take serious
and strong action against the Naxalites,
Marxists and all other elements who have extra-
territorial loyalty, who want to subvert Indian
d y and freed Whatever the dangers,

one of the political parties and has fc
become a very controversial man. It ilmo

odds and difficulties may be, Government
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must do their duty and come out firmly. What-
ever difference we may have with the Govern-
ment, on this question of preserving the unity,
Constitution and democracy in the country,
they will have our backing. Therefore, let them
not develop cold feet but deal with these ele-
ments in the only language they understand,
because the language of democracy does not
suit them.

I am happy that Shri A. K. Sen referred to
the question of minorities. He said there was
no transfer of population in 1947; as it happen-
ed in the case of East and West Punjab. It is
too late now to weep over it; itcannot be
done now. It is not a practical proposition.
But Government must realise that if they do a
thing, they must also pursue it to its logical
end. Dr. Ambedkar, our great law-giver had
said : “If you accept partition, you will have
to accept its logical corollary, exchange of
population.” It happened in the western side
and so we were saved there. But unfortunately,
at that time there were no leaders in Bengal
who had foresight to visualise these things. The
Congress leaders at that time thought the
Mouslim votes would be in their pockets. So
they kept quiet over it. Now because those
votes have slipped out of their hands and fallen
into the lap of the Communists, Shri A. K.
Sen also thinks the same way as we, do.

I am not against any body, not the least
against Muslims who are my own country men.
They are only converts, they are not foreigners.
But I do feel that if they want to be in India,
they should behave as Indians. Now Shri
A. K. Sen has come out openly with tongue in
cheek, He did not bave the courage tosay
what he has said today before. We have to do
something to Indianise them so that they come
into the mainstream of our national life and
do not play the game of the communists. We
must remember that when the Muslim League
demanded the partition of the country, the only
organised group which supported them was the
Communist Party of India. Therefore, alliance
of the Communists with pro-Pak elements is
not new. It was there in 1945, 1946, 1947 and

now again.

Therefore, I would warn the Government to
beware of them. This alliance is not confined

VAISAKHA 3, 1892 (SAKA)

(Delegation of Powers) Bill 350

to Bengal or Kerala; it can attain all-India
proportions when it will spell disaster for the
country, for our democracy and all that we
have stood for, for ages. Hence it is the duty of
all npationalist forces to do something to
check mate this unholy, dangerous, anti-national
and anti-democratic alliance, which is out to
destroy the unity, integrity and democracy of
the country.

Lastly, the problems of Bengal are difficult.
There are a crore of refugees. The population
pressure is very great. While dealing with the
anti-national elements strongly, something will
also have to be done to ameliorate the lot of the
people there. The discontent among the
refugees is quite natural. Unfortunately, in
Bengal Jan Sangh is weak. In the western
region, the discontent of the refugees was
projected by the Jan Sangh. Therefore, they
did not fall into the hands of the anti-national
clements, the communists. But in Bengal,
because the Congress policies were wrong and
the refugees had to find some platform from
which they could voice their feclings, they have
gone to the camp of the Communists who are
exploiting them. The Communists are only
exploiting them, they do not want to solve their
problems. If they wanted to solve their pro-
blems, they would have dome something.
According to their ideology and methodology
they want to increase discontent, so that people
become frustrated and lose faith in the demo-
cratic order, because then only can they play
their game of bringing about an armed
revolution which they dream. Therefore, it
becomes the duty of the nationalist forces to
try to redeem the people of Bengal, the unfortu-
nate displaced people from East Pakistan from
their clutches. That can be done firstly by
inculcating a strong spirit of nationalism into
them, secondly by economic steps through
which they can be properly resetded,—unem-
ployment is removed and young men are given
jobs—and thirdly by following an effective
policy, reciprocal policy, towards Pakistan, so
that Pakistan may not keep on pushing more
and more refugees from there. Even today
there are ten million Hindus in Pakistan. They
are being pushed out. Every day thousands of
them are coming, and this will make the pro-
blem of West Bengal more acute. Therefore,
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steps should be taken to see that this influx
stops and that they are able to lead an honour-
able life in that area which is also their
homeland. They never wanted partition. They
have been left there inspite of themselves, and
therefore, the Government of India also has
some responsibility to see that they are given
equal treatment, human treatment, in Pakistan.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) : On a point of order, Further discus-
sion on this Bill cannot be proceeded with
because there is a serious defect.

Kindly look at rule 69 of the Rules of Pro-
cedure. It is very clear and it reads :

“A Bill involving expenditure shall be
accompanied by a financial memorandum
which shall invite particular attention to
the clauses involving expenditure and shall
also give an estimate of the recurring and
non-recurring expenditure involved in case
the Bill is passed into law.”

SHRI VIDYA CHARAN SHUEKLA : The
Bill has a Financial Memorandum attached to
it.

MR. DEPUTY SPEARER : I find thereis
a Financial Memorandum.

SHRI B. K. DASCHOWDHURY : In my
copy there is no such thing.

MR. DEPUTY SPEAKER : The Bill as
introduced in the Rajya Sabha has got the

Fi =1 M,
¥

SHRI TRIDIB KUMAR CHAUDHURI
(Berhampore) : That hardly meets the objec-
tion. We are not concerned with the Bill as
it was introduced in the Rajya Sabha. We are
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SHRI R. D. BHANDARE (Bombay
Central) : There are two stages so far as this
Bill is concerned. When the Bill was moved
in the Rajya Sabha, it was moved along with
the Finapcial Memorandum. That Bill was
also circulafed so far as this House is concerned,
and the Members had the copy of the original
Bill along with the Financial Memorandum.
Now, so far as the Bill which is in our hands
is concerned, it is as passed by the Rajya
Sabha. Therefore, the Bill does not attract
rule 69 of the Rules of Procedure.

MR. DEPUTY SPEAKER : I think that
is the correct position, as stated by Shri
Bhandare.

SHRIMATI SUSHILA ROHATGI
(Bilhaur) : Within the short span of two years,
President’s rule has been imposed in Bengal
twice, and the sigh of welcome with which the
people of Bengal received the news of the ter-

ination of the popular Gover only
shows what a nightmare the public of West
Bengal have been through. The reign of
terror which was unleashed there only shows
that, inspite of the statements of Mr. Jyoti
Basu, the service rendered by him and his
party was not a genuine service, but only lip
service.

SHRI JYOTIRMOY
people.

SHRIMATI SUSHILA ROHATGI: We
have faced the people. The verdict is clear.
So, at the same time, I would say that what
has originated as a minor incideat in Naxal-
bari about three years back has now become
a widespread issue, and I think there is hardly
a State in our country where the Naxalbari
issue is not presemt: it is only a matter of
degree, variation and extent. I wish that the
step which has been taken by the Central
Gover t should have been taken much

BASU : Face the

concerned with the Bill as it has been p
ed for consideration in this House, and the
Bill as it has been presented in this House has
no Financial Memorandum, and till a Finan-
cial Memorandum is supplied, we cannot pro-
ced with the consideration of the Bill, You
cannot belp it by any amount of explanation
that it was introduced in the other House.
This is a serious lacuna.

carlier, and I think I was one of those on the
Congress Benches who had advocated the
banning of left Communist party. Not only
that. When the posters were distributed in the
University campus at the Calcutta university,
and also when all the McNamara anti-demons-
trations had taken place, what happened ? 1
am afraid what has happened in the meantime
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is torture, murder, loot, rapine and all the
things which have been most humiliating and
a disgrace to the people of Bengal. We said
all this should be stopped altogether.

Now, the malady has become too deep. I
do not think the banning of any party can help
the solution of the problem at all. No matter
what shade, what complexion the Communist
party may have ; their r lature,
they all work with the same plans with the
same objective, and the objective is to disrupt
democracy, to hit at the very fundamental
fabric of our life, to hit at our non-violent way
of thinking and to hit at the basic freed

VAISAKHA 3, 1892 (SAKA)

(Delegation of Powers) Bill 354

is flight of capital from there. There is no
stability ; no security and the people are going
away from there. This has to be halted,

At the same time, we find that Bengal has a
special stake because of the fact that nearly
half of our export trade and half the foreign
trade of our country goes through the Calcutta
port, and therefore, the Central Government
ought to give it the importance that it prima~
rily deserves. I 'feel that whatever the people
are doing in Calcutta is not only preparing or
paving the ground for infiltration of those ideas
with the assistance of foreign arms, with the

which we should enjoy and which have been
enshrined in our Constitution.

In today's Times of India, on the front page,
we find that Mr. Jyoti Basu has said that there
should be a revolution, a blood-bath. I do
not understand how those who subscribe to
democracy here, those who take the oath in
this House can, at the same time, preach for a
blood-bath. What is there to prevent the
Central Government today to prevent such
provocative speeches ?

19,47 hrs.
[SHRI K. N. TIWARY in the Chair]

1 would like to know what is there to pre-
vent the Central Government from taking full
note of the issue, I am afraid that this matter
is not only the concern of the Home Ministry ;
it is a matter which concerns the Minister of
Industries, the Minister of Defence and the
Prime Minister above all. I think this isa
matter which vitally affects every State of
India especially because Bengal is the State
where the major key industries of the country
are located : steel, coal, jute, tca and the en-
gineering goods. But one after the other, we
find that they arc languishing. Exccpt the
engineering goods, all the other industries are
languishing, becausc there is no political
climate ; there is no healthy climate and be-
cause there are gl and intimidation and
pressure tactics, and those people are leaving
Calcutta and Bengal, which happen to be our
old commercial centre ; we now find that there

of foreign literature, with the assis-
tance of forcign money, but, at the same time,
they are also paving the way for indoctrination
of those ideas, and they are also paving the way
for complete subversion of the democratic
structure and fabric of Indian life. It is a very
serious situation.

I would like to say that when the Governor
took over the administration of West Bengal,
there was a certain basic thing that was taken
for granted. The first thing was to restore
normalcy in the State, to make the people, the
citizens of West Bengal, to feel that they would
not be denied the basic, fundamental right to
security of life ; that the women of Bengal will
not be denied the very basic right to live and
their chastity would be protected, and, at the
same time, to make them fecl that the citizens
of West Bengal would be given the same protec-
tion of life and property and protection of their
profession to which any citizen of India in any
part of the country is entitled,

The second condition which would have been
normally expected was to restore confidence in
the business community. There isa crisis of
confidence. I have been to Bengal four or five
times last year and I have had the pleasure—
I am afraid it is not a pleasure; it is some-
thing disturbing—I have had the privilege of
meeting some people from those quarters
and I have found that there is a crisis of confi-
dence. That faith in the business community
must be restored. Thirdly, above all, we find
that the police, whose vital role is to protect
the people and to be the custodian of the rights
of the people, is infiltrated by the communist



335 W.B. Siale Legislature
(Delegation of Powers) Bill
[Shrimati Sushila Rohatgi]

| in West Bengal ‘That is why we find
that daily incidents are taking placc. What we
are seeing today is not just a few bombing
incidents or the explosion of the secretariat
building or burning of trains and other public
property. What we are secing and what we
are going to see is the explosion, which Mr.
Jyoti Basu wants to see in future, the bombing
and explosion of the very fabric of our demo-
cratic life. It is on this basis that I appeal to
all the parties in the House—of course, I do not
expect you to cooperate in this process of self-
abnegation or sclfannihilation—out 1 do
certainly expect cooperation from all the other
sane sections of the House. What concerns us
today is a matter of vital interest.

I personally feel that there are three
phases, The first phase is terrorising the
puhln: and damul.m.ng the police and demo-

g the b inity. That is over
mdn;boconbnumg The ucumi phase is,
guerilla infiltration is already on. The sabo-
teurs attack one place and while our intelli-
gence is absolutely at a loss to locate which is
the next target, we find the people are active
in some other place. This hide and seek is
going on permanently. These guerilla tactics
have been imbibed from the other country.
The third phase is being prepared and is going
on—that is shock tactics, which is very common
with the communist countries, They are attack-
ing our altars of learning and the finest univer-
sities that the country can be proud of. Figures
of people like Gandhi and Tagore have been
attacked. These things react on the public
mind psychologically. This is the shock tactics,
the third phase of the communist attack. This
is all going to be a prelude to the lastand final
stage of the drama, that is to over-run, create
chaos and subvert democracy. My appeal to
the House is, are we going to be mute spectators
of this? May I expect that the Governor who
is acting on behalf of the President will take
his duty seriously ? I am sure he has improved
the situation, but what prevents Parliament
from giving all the powers to the Governor?
Even if it comes to military rule, I will be the
first to say that the citizens of West Bengal
should not be denied their fundamental rights,
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even if protection is to be granted by military
rule. The Governor must be armed with all
the powers to curb anti-social and anti-national
clements within a certain stipulated time, At
the samg time, all the sections of the people
must be approached, Their faith must be
restored.

Then, there is the long-term policy also,
The issues in Bengal are extremely deep. The
problem of refugees isa very serious problem.
The refugee population which stood at 6
million sometime back has shot up to 10 mil-
lion now. This new generation of people who
have swelled up in numbers have no social or

ethical legacy.

I'would like to know one thing. In 1964
Government of India took a decision that all
the property which was left behind by the
Mualims who went to Pakistan could only be
given to the refugees from West Pakistan. Why
was not the same amenity or facility given to
the refugees who have come from East Bengal ?
Ifthe Government could not do that, they
should compensate the refugees in some other
form ; it can be in cash, kind, job or in some
other way.

All I bave to say today is that this matter
must be viewed from a very wide perspective,
Though Shri Jyoti Basu and some of his follo-
wers are very good people by themselves, when
it comes to some matters they are prepared to
hold the whole House to ransom. We cannot
allow these things to happen. We must ensure
that the rights enshrined in our Constitution
are preserved and the peopleof Bengal are
given the safety and security which they deserve,
With these words, I endorse the Bill,

19.57 hrs,
POINT OF PERSONAL EXPLANATION

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT): Sir, I rise on a
matter of personal explanation. Just now I
got a message that two of our colleagues, Shri
George Fernandes and Shri Madhu Limaye
have stated that in the course of my visit to
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them in the hospital—of course, I visited Shri
Fernandes in the hospital and Shri Madhu
Limaye in his house when they were injured
in that unfortunate lathi charge—I told them
that there was some conspiracy involved in
this. This is absolutely wrong and I deny
this. I am surprised and shocked how this
very entirely wrong impression could have
been carried by the two hon. Members. They
are very distinguished Members of Parlia.
ment and if they were going to make a
reference to me they should have informed
me according to the parliamentary procedure
in which case I would have been present and
this unfortunate practice of adjourning the
proceedings of the House and giving me an
opportunity would not have arisen. I omce
again say that I said oo such thing, there
was Do comspiracy or anything of that kind,
as stated by those two hon. Members,

19.59 hrs.

WEST BENGAL STATE LEGISLATURE
(DELEGATION OF POWERS) BILL—Contd.

SHRI 5. KANDAPPAN : Mr. Chairman,
Sir, after hearing many members here it seems
to me that the problem of West Bengal is
formidable and impossible of any solution. All
the same, we have got to find some solutions
for the problem.

First of all, T feel very much concerned
with the set back which the United Front
Government received in Bengal and earlier
in some other States too. Because, after the
1967 elections there is a certain trend in this
country. People have increasingly realised
and tried to assert their democratic rights ;
they wanted some alternative to the Congress
monolithic rule that prevailed for the past
twenty years. That wasa healthy trend and
I am sure that healthy trend will continue. I
am sure by making the observations here I
am not going to help the parties that have
fallen out to come together. But still it is our
duty to analyse asto why this situation has
arisen,
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I was rather surprised and a little amused
to hear Shri Bal Raj Madhok when he accused
the Communist Party of being responsible for
partition and creation of Pakistan by support-
ing that proposal. In fact, I am reminded
of the good old octogenarian who is still alive
in my State—] mean Rajaji—who was the
fist man who came in favour of the bifurca-
tion of India and the creation of Pakistan.
But this sort of allegations are being made
because of the extreme views and allergies.
I do mot mean to argue that there cannot be
any difference and the parties could forget the
differences but a time has come in the country
and [ am sure Delhi is not far from the period
when we bave got to live with coalitions
and united fronts. It makes me feel sorry
that this situation could have arisen in Bengal
simply as some Members have pointed out
out of the failure of the partners in the united
front. I do not want to apportion blame on
anybody but one thing that distresses me very
much because it happened in Kerala and more
or less the same method was repeated in Bengal
too. I would like to quote a sentence from
hon. Member Shri A. P. Chaterjee who spoke
the other day in the Rajya Sabha when this
particular issue was discussed : ““We say that
legislation is a mechanism through which no
land reforms can take place anywhere in the
world.” He went on to enumerate in stronger
words asto how they feel about this rule of
law. Thisis a thing which has distressed me
very much because after all in this country
there may be political differences, there may
be economic differences, social differences, cul-
tural differences but there is one thing the
luxury of which we cannot afford, namely,
the basic democratic fundamental right of the
rule oflaw. Even in authoritariun countries
we know there is some pretence as to the rule
of law but if we are not going to stick to
that phase I am afraid cither the C. P. (M)
or any other party can take the people along
with them. According to me that has happened
in Kerala. That is what is happening in
Bengal, There is the accute problem of un-
(employment ; the problem of poverty and
other things due to various reasons that have
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been  enumerated by other Members were
accemtuated by this method and the approach.
That is how Ilook at this problem. Itis for
that party to mend matters but unless this
sort of approach is eschewed and avoided and
unless we try to think in the larger interest
and accommodate the thinking of the other
groups and also in tune with the feeling of
the public it is really impossible to deliver
the goods and risc up to the expectations of
the people—what they expect from the Oppo-
sition parties in this country.

Then, Sir, secondly I would like to concen-
trate on the other aspect, namely, as to how
the President’s rule is going to solve the prob-
lems that are there in the State, Many points
were made but nobody was ina position to
suggest in concrete terms as to how the Centre
should proceed. Itis rather a difficult task
and I do not propose to suggest those lines.
But I would like to indicate broadly that the
Government should try to avoid certain things
which they indulged in doing in the past
four or five weeks. They should try to
see that the implementation of some of the
policies of the united front government—as
has even been accepted by Shri A. K. Sen
and other Members—as very progressive and
good do not receive a set back. Say, for
.example, their approach to land reforms, mot
their method of scizing land but their approach
and initiation of doing something with regard
to the settlement of landless labourcrs. And
then whether the Government is going to be
vindictive ; whether the Central Government
is going to behave in a manner which is vindic-
tive and try to reverse the whole trend or they
are going to appreciate some of the trends
created during the period when the united
front was in power and try to see that the basic
problems that very much concern the masses
there are attended to. Though the method or
the approach may be different, the Centre
should see to it that the progressive policies
are given a fillip and the matter is expedited.

If the previous consultative committees of
a similar pature are any indication, I am af-
raid, the committee that the Government is
going to form is not going to serve any purpose.
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What I would - rather like to emphasize and
impress upon the Government is that this com-
mittee should meet often and should do its
work in a serious way as proposed by other
Members earlier. The committee should rather
have mdre powers. They should have the dis-
cussion in an open and can did way without
trying to out do each other and without trying
to indulge in politics,. What West Bengal most
needs at this juncture is the mitigation, if not
the elimination, of the suffering, the poverty
and other accumulated ills that are there. This
is a serious problem as pointed out by other
Members and in the larger interest of the
nation the Centre should take it seriously and
try to implement those policies.

When you were in the Chair earlier today
there was some exchange of words when a
reference was made to the Governor wanting
to meet Birla and Birla not meeting the Gover-
nor and you expunged that. But this is a
serious point. I do not think this is going to
solve the problem at all. When there is already
the problem of poverty, of unemployment and
underemployment, when the people are very
much worried about their day-to-day living, if
they hear that industries are going to be shifted
from their areas, naturally they will feel angry
to whichever group they may belong or what-
ever political ideology they have. The way
they behaved when the Governor wanted to
discuss this problem with the industrialist, it
provokes even me sitting in a distant place.
This sort of thing must be set right. The Cen-
tre should act very strongly in situations of this
type. They should not try to think in terms of
politics ; they should rather try to think in
terms of situations and conditions that prevail
there and should seriously try to tackle them.

SHRI H. N. MUKER]JEE (Calcutta-North-
East): Sir,itissad that West Bengal, which
perhaps we can claim without arrogance has
one of the most conscious and ad d elec-
torates in our country, has to go through the
unhappy experience of President’s rule and the
consequential Bill on the declaration of Presi-
dent’s rule is now before us.

I have heard a good few adjectives about
the United Front regime having been “terri-
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ble, “an expression of political thuggery” and
all that. I have a vocabulary of vituperation
on which I can draw casily in answer to this
kind of accusation but I shall desist. I shall
only ask this House to remember that the
United Front has been and continues to bea
political concept which alone can solve the
country’s problems. The United Front has
temporarily failed but there is no need at the
present moment of acrimonious fault-finding
about which we have had enough already. We
in West Bengal are trying for a restoration of
the United Front. Whatever be the intransi-
gence of one or the other Party, we want to get
it back and the cfort continues. If that does
not happen, if we cannot successfully restore
the United Front, we wish that as soon as ever
it is possible, elections take place in West
Bengal and the present stage of the President’s
rule is not continued a moment longer than is
absolutely necessary.

I shall emphasize that the interim adminis-
tration and the President’s rule must make up
its mind that there must not be, because there
cannot be, any going back on the gains won by
the people during the United Front adminis-
tration. The working class of West Bengal and
the peasantry, the Government employees, the
teachers and so many other sections of the po-
pulation have made certain gains which on no
account should be sought to be taken away
from them. In the name of the law, land which
has been taken over by the peasantry, must not
be restored to the Jotdars and others who have
been exploiting them for generations, The pro-
longed non-implementation of land ceiling laws
has created a situation where rectifications
sought to be done by people’s action almost
inevitably entail a certain amount of excess.
People's spirit has been aroused in such a man-
ner that as against that the are like
dust in the balance. And I warn the Govern-
ment not ever to try to take away the benefits
which have been won by the people during the
United Fromt regime. Any attempt of that
sort must not be made,
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SHRI SAMAR GUHA (Contai): There
should not be any diversion.

MR. CHATRMAN : I tell you. There are
$0 many people. Sometimes they go a little bit
this way or that way. You also do. Others
also do. !

SHRI H. N. MUKER]JEE: Even Ministers
of this country beckon to you from their seats
when you are in the Chair. You are not a per-
son to be beckoned. Thisisa peculiar thing
which should not happen. Out of deference
and dignity to the Chair I am constrained to
suggest that this kind of intervention of pro-
ceedings on account of what I rather think to
be misconduct should not take place. It takes
away from the gravity and dignity of the de-
bate. We do our best to maintain the debate
ata high level. The Minister and the Chair
do come into the picture. It is a very peculiar
thing. I was saying....Sir, the Minister was
not at all listening and the Home Minister is
here. Nobody is here.

MR. CHAIRMAN: I have allowed the
State Minister to go for five minutes., He has
gone. But other Ministers are here. They are
taking notes and he will reply to you.

SHRI H. N. MUKERJEE: If I am not
mistaken, there is a Deputy Minister of Home
Affairs who is paid by this country. There is

" the Minister of Home Affairs Mr. Chavan.

There are three of them. If one man is given
leave, others can be present. I cannot under-
stand this sort of thing.

Sir, there can be no going back on the gains
made by the United Front. If you do, you
will have to pay the price. The spirit of the
people has been roused. Il you talk about
excesses which have taken place and which
might have taken place when the people take
back their rights which have been restricted for
0 many years, naturally, you have to do some-
thing which is naturally against the democratic
desires of our people.

Mr, Bhattacharyya talked about education
and deg ion. There is a lot of Naxalite

Sir, I am rather diverted by the g
Mr. Chairman, I do not know this kind of
diversion.

destructionism. Must we not remember at the
same time that things are so dismal, that
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corruption is so corrosive, that humbug is so
widely propagated and idealism has been so
much of an obvious illusion in this country,
that our youth revolts and excesses take place
and if a section of the youth comes to think
that there should be a forest fire in this country
and after the fire goes new life would sprout,
would not there be something of that spirit
which we ought to respect? Let us not merely
talk about Naxalites or any other kind of
destruction.

My friend, Mr. Bal Raj Madhok, has been
talking in an infantile fashion about extra-
territorial loyalties and that sort of thing. But
the caravan of Communism will go on what-
ever be the barking all around it.

Ideas belong to every country and all this
talk about extra-territoriality is something which
shows a complete illiteracy in regard to politi-
cal matters. Sir, our job however is for the
time being to do something to repair the
damage which West Bengal economy and West
Bengal life has been recciving for over two
decades now ; and for that purpose the interim
administration agencies must do certain things.
The problems of Calcutta have accumulated
and Calcutta is not merely one city among
many ; it is India’s city just as much as Bombay
if not more, From Calcutta yoa get more than
half of the money you earn by way of foreign
exchange. But Calcutta is a shambles today;
unemployment is a problem there which has
been stressed by so many others. Butin the
face of all this, the Birlas for example, have
the gumption to shift their offices from Calcutta.
60,000 workers in the Birla establishment are
on strike. They talk about the flight of capital.
My friend over there talks sympathetically
about capitalist friends who are prosecuting
that flight. Let capital fly away from the face
of this world—and the time will come when the
flight of capital would bave actually taken
place—but we are not going to let them go just
like that ; they have done enough damage ; and
for the time being they must be held to their
responsibilities and the things like what the
Birlas are trying to do at the moment, must
stop.
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I am just concluding and I would suggest
that the Consultative Committee which is
proposed has got to be rather different from
what it has been so far. Every body has asked
for it. Even Mr. Madhok has asked for it to
be somewbat different. We want all the
Members from West Bengal to be on this body.
We want some other friends also from other
places to be there and we want it to meet more
often. We want for a change that the Mem=
bers of this Consultative Committee will get a
chance of working properly in order to solve
the problems of West Bengal, which has been so
sorely stricken for such a long period of time.

This morning we heard about the Calcutta
Circular Railway, which Mr. Nanda said is
not a circular railway but a zig-zag railway.
All this zig-zag has got to be rectified ; some-
thing has got to be done. All these problems
have accumulated. I am sure, if the Consulta-
tive Committee, consisting of 60 or a few more
Members sits down coolly to its job, if it keeps
away from many of these unnecessary con-
frontations in this peculiar chamber, if we go
and sit some where else and do some solid good
work for the country, may be, some good turn
will take placein the history of our country's
politics, Perhaps even out of this President’s
rule some good might emerge. But, as I said
carlier, West Bengal does not deserve to be
under President’s rule. West Bengal requires
to be under the rule of their elected representa-
tives. That is why in West Bengal we are
asking, and we trying, to the fullest extent
paossible, for the restoration of the United Front.
I know that will be laughed at by many people
but we are not deterred by the laughter and
the ridicule of certain sections of our popula-
tion. We want restoration of the United Front;
but if it does not happen in a few months time
then surcly there ought to be mid-term elections
ordered so that the people can express their
verdict through the ballot in regard to West
Bengal.

20.19 hrs.
RESOLUTION RE: THIRD PAY COM-
MISSION

MR. CHAIRMAN: Mr. P. C Scthi will
make a statement.



